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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERARAD RENCH HYDERABAD
' 0.A,NO.1019 ef 1995, ’ '

Between ' Dated: 2.1,1996,
1. Naresh Singh.

2. A.K.Deb Gupta.

3. G.V.Xrishra Murthy,

4, K.Harumanth,

5. N.Chakrapari.
6., K.J.Krishna Rae,

7. V.G.Sehari.
8., B.Satyswarayana T eee Applicarts
And

1, The Directer, Defsxce Electremaics Research Laberatery,
Chandrayasragutta, Hyderabad, '

2, Administrative Officer, Defence Electremics Research
Laberatery, Chandraysmagutta, Hyderabad.

3., The Senier Accesuats Officer Pinanrce Sectier, Defence
Electrenics Research Laberatery(DLRL), Chandravanmagutta,

Hyderabad.
v Respendents
Ceunsel fer ths Applicants : Sri. K.Lakshminarasimha
Coursel fer the Regpendants .+ 8ri, V.Bhimanna, A&dl. CGsC.
CORAM:

Henthle Mr. A.B.Gerthil, Administrative Member
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0.A. 1019/95, Dt. of Decision : 02-01=1985,

CROER

I As per Hon'ble Shri A.S. Gorthi, Membar {Admn.) {

The gpplicants herein were working as Mastsr
Craftsmen in the Defence Elsctronics Researah Labﬁratury
undar Raspondant No.1, whan thay were promotad to tha naxt
higher post of Chargsmen Grade-11. The promotion ordars
cloarly indicetgg that thas said prnhotinns vera ordersd on
the recommendations of & Departmental Promation Committéa.
Tha praysr of ths applicantsis that although initially tﬁuir
pay Qas correctly fixed by giving them the benefit of FR 22{(C)
but later on the sama ygs geanisd and recovary ﬁ;;: order ad.,’ r

ﬁThﬂlr rsprassntatlonsln this renard did not m.a% with any

succnss.«Thm impugned order dated 17-05-1995 may bas quashed.
2. Hsard lsarned counssl for both the parties.

3. Q Shri K. Lakshmi Narasimhﬁ, lgarnad counssl for

the applicants has drgwn my attamtion to the judgsment of tha
Full Bench of ths Tribunal in Bajrang Sitapam Wanjale snd others
Vs Union of India and others (0A.No.412/93 of Bombay Bench of
the Tribunal). The Full Bench hsld thst the Mastgr Craftsman
on promotion toc the post oP“CHagggman Grade-~I1I would ba sntitlsd

to the benefit of fPixation of thsir pay Under FR 22.ﬁt).

4. : The applicsnts befors me are similerly situatad to
those in the afcore-stated 0A 412/93 and therw is no resson why
the applicents should not be extended the seme benefit as was

given to the applicants in the said OA.
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5. The 0A is thérufore allouad gt the admission

stage it elf. The impugned order dated 17-05-1995 is

set zside with a dirsction to the respcndents to fix; the

pay of the applicants in the pest of Chargsman Gradu-il

by giving them the banefit of FR 22 (C) with wfﬁaét from

the date of promotion of the applicants. The amount already
recoverad if any shall erss he refunded. This shall bs done
within & period of thres months Prom the date of communication

of this ordar.

B The OA is ordered accerdingly. No costs.

S
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(A.B., Corthi’
Mamber ( Admn.,

}
| l
| 4 el )
Bated : The 2nd January 1996. Deputy Registrar(Judl._
(Dictated in Open Court)

Copy te:-

1, The Directer, Defence Electrenics Regearch Laboratorv,
Chandrayanagutta, Hyderabsd.

2. Administrative Officer, Deafence Electrenics Resaarch
Laberatery, Chandrayanagutts, Hyderabad.

3. The Senier Acceunts Q0fficer, Finance Zfectien, Lefence
Electrenics Research Laberatery(DLRL), Chandrayvanagutta, Hyd..

awé‘ One cepy te Sri. K.Lakshminarasimha, advecate, CAT, Hyd.

5. One cepy te Sri. V.Bhimanna, Addl. CGSC, CAT, Hyd.
6. One cepy te Library} CAT, Hyd.

7. an Spare ceny.
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TYBED BY i CHEZCKED. BY
COMPARSED BY ARPRIVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDZRA3AD BENCH HYDERABAD.

HON'BLE SHRI AL.B.GORTHI : I"]EP’IBER(&) _ ‘
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.DATED;_‘ | 32/4{/47(
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ADMATTED AUD INTZRIM DIREITIONS ISSUZD

ALLCUED

DISPOSED OF WITH DIRTCTICHS
DISNIS3ED |
DISMISSED AS WITHIRAWN
(RD7RZDJ REIECTID

TRDER AS TO COSTS
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